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THE CENTRAL ADMIMISTRATIVE TRIBUMAL,ALLAHABAD 3ENCH-~-ALLAHAGAD.

OsAs NO,F044 of 1907

Avdhegsh Kumar
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UM FErKash sessssasssnctesssssncscsnspsncansesas Pip[:llﬂntg
Versus
DoReisy NeEoile Izatnaoar & otherdeecsssssescess Respopdentce

Hontble T, Jystice U,C,Srivastava~Vy,C,
Hen'ble Mr, K, Obayyan— A.M,

(By Hon'ble Mr. Justice U.C.Srivastave-V,.C,)
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in these two pases the applicants are time geale Khallasd
aving temporary status and they ,ere working in the Sighel and
Telecommunication OUerartment of M., ﬂailmay Izzatnagar Oivision
for the last several ysars i.g. 1980 or ner about, In 1986 they
were scnt to work under Signal Inspector Mathura Contt. 1t
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is to ne noticed that they had already acquired temporary status n
1

and yarious fecilitiee mwailable to the Temporary enployees 1ik%*;f
Bonus, Provident Fund, Leave etc..wer wiven to them. Vide

prder dated 20.6.87, the applicant and other temporery Khallagi 2
were directed to report to the Divisional Signal and Telecommu- 2
nication Engincer 12zatnanar for fyrther allotmen t of duty, Aﬁf
At Izzatnanar 20 employecs were directed to report o the

Asstt’s Engineer Fatehgorh and 20 employees were directed to

report to Assistant Engineer, Pilibhit for further work. The
applicants are also amongst those psrsons, but nc work was
alotted to them and they made franatic efforts for the same
and after failing in the same, they have approached this
Tribunal praying that respondents no. 1 and 2 be directed to
treat them in continuous service as time scale Khallasi in the

Signal and relecommunication Department and to pay a salary
reqularly every menth and they may also he reoularised as Class

IVth Employes against the renular vacancies, Similary pl:ged
persons a;proached this Tribunal earlier and in the case of
Ram Parvesh Aal Versys Union of India O.A. Noe 913/87 decided
on 23.7.1992. We have passed the fellowing orderi-
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But hrdause his garvices have not been tarmin§tcd!
the applicent will be deamed tc be continued 1n‘hla .
service and the respondents are directed to assign ;
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not be e,titled to pack wanes though he may get other bznefite

meaning thereby that the same order which extr-cted above will

apply in this _p&¢ also.

Dt: Sept.3, 1992,

&
L

. 3}\’% S |
j s . /v
him the work. Let it be done within a period of one month
from the gate of communiecation of tpis order. The

aﬁﬁlicant will be deemed to pe continued in service, #=- |
i ¢
e, he will

of the game. The question of his absorpticn may also be t
considered when his lurn comegs, With these observationsh
the application stands dispnsed of finclly. No ordur as

to the costs,
We decide this applicstion on the very same terms and !

Lo

Vice Chairman.

'.



